FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR SUBMISSION OF

RESOLUTION PLAN FOR

K-LIFESTYLE & INDUSTRIES LIMITED

(Under sub-regulation (1) of regulation 364 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL.

RELEVANT PARTICULARS

Name of the corporate debtor along with PAN & CIN/
LLP No.

K-LIFESTYLE & INDUSTRIES
LIMITED

CIN
L74999DN1987PLC000035

Number:

Address of the registered office

Registered Office: 58-A, Dhanu
Udyog IND, Estate, Piperia, Silvassa
UT Dadar Nagar Haveli DN - 396230

URL of website

NA

Details of place where majority of fixed assets are
located

Silvassa (Dadar & Nagar Haveli);
Bhilad (Gujarat);

Bhiwandi (Maharashtra);
Dombivli (Maharashtra); and
Baddi (Himachal Pradesh)

Installed capacity of main products/services

The Corporate Debtor, as per its
Memorandum of Association, is
engaged in the business of
manufacturing, processing, knitting,
weaving, spinning, bleaching, dyeing,
importing, exporting, and trading in
hosiery cloth, ready-made garments,
textiles, carpets, Dblankets, rugs,
fabrics, yarns, and natural as well as
synthetic fibres, including cotton, silk,
wool, rayon, polyester, and other man-
made fibres.

Quantity and value of main products/ services sold in
last financial year

The operations of the Corporate
Debtor have remained suspended and
no business activities were carried out
during the last financial year

Number of employees/ workmen

Nil

Further details including last available financial
statements (with schedules) of two years, lists of
creditors are available at URL:

Financial Statements: NA

List of Creditors:
https://ibbi.gov.in/claims/claim-
process/L74999DN1987PLC000035

Eligibility for prospective resolution applicants under
section 25(2)(h) of the Code:

The Resolution Applicant(s) must
have a minimum net worth of INR 10
Crores as per the latest audited balance
sheet. ~ Where  applicable, the




Resolution Applicant(s) may submit a
Net Worth Certificate issued by a
Chartered Accountant and
authenticated with a valid UDIN as
proof of compliance with this criterion.

Provided that, in the case of an Asset
Reconstruction Company (ARC), the
Assets Under Management (AUM)
shall be not less than INR 100 Crores,
as evidenced by the latest audited
financial statements or other relevant
supporting documents.

The Resolution Applicant must be
eligible under Section 29A of the
Insolvency and Bankruptcy Code,
2016

10. | Last date for receipt of expression of interest 01.07.2026

11.| Date of issue of provisional list of prospective 11.07.2026
resolution applicants

12.| Last date for submission of objections to provisional 16.07.2026
list

13.| Date of issue of final list of prospective resolution 26.07.2026
applicants

14.| Date of issue of information memorandum, evaluation | 31.07.2026
matrix and request for resolution plans to prospective
resolution applicants

15.| Last date for submission of resolution plans 02.09.2026

16. | Process email id to submit Expression of Interest cirp.klifestyle@gmail.com

17.| Details of the Corporate Debtor’s registration as MSME | NA

Sd/-
Ajit Kumar

IBBI/IPA-003/IP-N00062/2017-18/10548
305, Third Floor, Ocus Quantum, Sector 51, Gurugram - 122003

Resolution Professional for K-Lifestyle & Industries Limited

Phno.: +91 124-4928772

Email: cirp.klifestyle@gmail.com

Date: 15.06.2026
Place: Gurugram

cmaajitjha@gmail.com
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FINANCIAL EXPRESS

The Singareni Collieries Company Limited

(A Government Company) Regd. Office: Kothagudem-507101, Telangana.
E-FORWARD AUCTION NOTICE
The following e-forward auction has been floated through TGTS e-auction
portal. For more details, please visit https://auction.telangana.gov.in
Auction ID Description of Subject Date of Auction
31421 |Disposal of Spreaders - 03 No’s and Tripper,  24.06.2026

Cars - 03 No’s available at RGOCP-II RG-III

Area
PR/2026/ADVT/CHS/60

No. : 4264-PP/CL/ADVT/2026-27 |

TATA STEEL LTD.
Reg. Office : Bombay House, 24 Homi Mody Street, Fort,
Mumbai - 400001, Maharashtra

NOTICE is hereby given that the cedificate{s) for the undermentioned
gecurities of the Company has/have been lost imislaid and the holder(s)
of the said securities [ applicant(s) has / have applied to the Company fo issue
duplicate cartificate(s).

Any person who has a claim in respect of the said securities should lodge|
such claim with tha Company at its Registered Office within 15 days from tha
dale, elsa tha Company will procead 1o issua duplicate certificate{s) without
further intimation

Mame of the Holder Kind of | Face Mo.of Distinctive
Securities| Value [Securities | No.(s)
Tarlochansingh |shardas Arora | Equity |[Rs. 10| 707 JB5915437-
Anil Onkarsingh Arora each J858316143
[Name(s) of holder(s) | Applicant(s]] |
Date : 16.6.2026 POOJA ARORA

NOTICE

NOTICE is hereby given that the certificates for the under mentioned securities
of the following Companies have been lost/misplaced and the claimant of the
said securities has applied to the Company to issue duplicate certificates. Any
person who has claim in respect of the said securities should lodge such claim
with the Company at its Registered Office within 15 days from this date else the
Company will proceed to issue duplicate certificates without further intimation.

Name of the e Hitachi Ener Tata Consumer
Company ABB India Limited India Limitegy Products Limited
Plot No.5 & 6, 2nd | 8th Floor, Brigade | 1, Bishop Lefroy
] Stage, Peenya Opus 70/401, Road, Kolkata,
Rﬁgﬁfgzd Industrial Area IV, | Kodigehalli Main | West Bengal -
Peenya 560058 | Road Bengaluru, 700020
Bangalore Karnataka | Karnataka-560092
Name of the |Harbanslal Harbanslal Harbanslal
Shareholder |Bansidhar Gupta Bansidhar Gupta | Bansidhar Gupta
Folio No  |H0001110 APS0156363 TFH0001044
No of shares (415 83 740
Certificate No.| 1105282 156363
Distinctive  |95746001 - 42198920 to 1740731 -
No. 95746415 42199002 1741470

Place: Mumbai, Date: 16.06.2026 Sudhir Harbanslal Gupta

ARINVI BERANCH
HYDERABAD CIRCLE OFFICE. 10-3-163 &10-3-163A,
PLOT NO, 85, BESIDE RAIL NILAYAM, 5, O, ROAD,
SECUNMDERABAD - 500026 E-mal: eb2ToNEcanarabank.com
AD‘IJEFI:TIEEHEHT IN RESPECT OF TRANSFER OF STRESSED LOAN EXPOSURE OF M/S 5T MARK
EDUCATIONAL INSTITUTION TO THE PERMITED ENTITIES (PERMITTED ARCS/NBFCaiBanks/Fls) BY

PARTICIPATING IN E-AUCTION UNDER SWISS CHALLENGE PROCESS
Canara Bank invites Expression of Interest (“EON") from eligible ARCsNBFCs/Banks/ All India Financial
Institutions (collectively “Permitted Entities™ or “Bidders™) in terms. of extant guidelines from the
Reserve bank of India (RBI) on transfer of Siressed Loan Exposures (“RBIMD"), as amended from time to
fime and the Bank's internal Board approved policy, for transfer of stressed loan exposures of WS 5t
Mark Educational Instifution with Canara Bank cuistanding of the Fund Based Limits amounting to
Rs.144.53 Cr {Rupees One Hundred Forty Four Crore Fifty Nine Lakh Only) as on 30/05/2026 plus further
interest and charges etc., through e-Auction under Swiss Chalienge Method on “All Cash” basis with a
minimum Reserve Price of Rs.23.30 crore [Rupees Twenty Three Crores Thirty lakh Dnly) on "As is where
is", “As iz whatls”, "Whatever thera [5™ and without recourse basls.
Canara Bank shall not assume any operational, legal or any other type of Risks relating to the loan
exposure and shall not be providing any representations or warranties for Mi5 5t Mark Educational
Institution. All interested eligible participants are requested to submit their willingness to participate in
the e-Auction by way of an EQl and executing a Mon-Disclosure Agreement, if nof executed earlier. Last
date for submission of EQH is 23/06/2026, Inferested bidders can access Canara bank website for web
notice and can get further details on www.canarabank.com by clicking on tenders.
Interested parties may contact undersigned

Contact Details
885660606

DRE149424 -
F!ns: nnla lhate-.ﬁ.ur.ﬂun process envisaged in this advertisement shall be subject to final approval by
the Competent Authority. Further, Canara Bank reserves the right to cancel, medify, amend or withdraw
any of the terms of this advertisement and process document at any stage andlor disqualify any eligible
party, at any stage without assigning any reason whatsoever and without any liability by uploading the
corrigendum on the website and the decision of Canara Bank in this regard shall be final and binding.
Thiz iz not an offer document and Is being Issued with no commitment.

Date:15/06/2026.Place: Hyderabad Specialised ARM Branch Authorized Officer,Canara Bank

( Jruhl ra I ink

e=-mail ID
ch2752fEcanarabank.com

Conmtact Person
Mr. ¥ Sander—zp Kurmar

')

BOO HOTELS

ECO HOTELS AND RESORTS LIMITED

Reglstered Office: 676446, Basin Road, Cochin, Emakulam High Cowrt, Emakulam 682031, Kerala, India
Corporale Office: Block Mo 4, Second Floor Raj Mahal Bullding, Veer Nariman Road, Churchgate, Mumbat, Mahkarashiea, ndia, 400020,
Tel: +91 22 44550546; Email id: inveslor relatons@ecohatels.in. Website: www ehrindia.in
Contact Person: Ms. Heana Supadia, Company Secretary & Compliance Olficer
CORRIGENDUM TO THE NOTICE FOR PAYMENT OF THIRD AND FINAL CALL DATED MAY 30, 2026
TO THE HOLDERS OF PARTLY PAID- UP EQUITY SHARES HELD AS ON RECORD DATE LE.,

FRIDAY, MAY 29, 2026 AND ADVERTISMENT PUBLISHED ON JUNE 03, 2026

The Eligible Shareholders are hereby informead that, due to technical reason, the Call Money Period for the Third and Final Call has
been revised as follows:

NOTICE TO THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY

FORM B

PUBLIC ANNOUNCEMENT
(Fegulation 12 of the Insolvancy and Bamkneptey Board of india

PARTICULARS OLD DATE REVISED DATE
THIRD AND FINAL CALL MONEY MONDAY, TUESDAY,
PAYMENT PERIOD FROM JUNE 15, 2026 | JUNE 16, 2026
THIRD AND FINAL CALL MONEY MONDAY, TUESDAY,
PAYMENT PERIOD TO JUNE 29, 2026 | JUNE 30, 2026

{Liguidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF

KOSAS INDUSTRIES PRIVATE LIMITED

5L Ho. PARTICULARS DETAILS
1 | Mame of coporate debior | Kosas Industries Prvate Linved
7, | Dete of incamperation of [ 12200
! I:l:,:i"':i_:l'i"ff Iklm" | - - S
3, l:'|l.ll|l:II Ty Lnce i.hl:h OO e RO Murmnbai
| o i incorporaled Sregstened |
4. Corporate I-'.IEPLE}'N. “Umbed UTIE000H200ePTL 1ST Bl

Liabel By Fderification Ma, of

| conporata dabhor
Address of the reghstened ofica
#nd prncpal offica (if anyd of

| 3312 Badamwaaoi, Shoo Mo, 74,228 Fioor, Kalbaded
Road Mumbal, Mahamshira, nda - $000007

o

| sonpore dobior |
i etz ol closire of sohesncy LR e
_ﬁl"."’-l."l.l'rzll F"r‘:‘.\eh:-l‘“-.':: |
T Ligquiclation comimencsment e | 10062030 (Drder rapehed an 11.068.20296)
of comporaha cebbor

| M Prawnchanen Prafuicharan Dwary
(EBLPADOZAP-NODE 3L 200 200 84 1003T)

g | Mame and regstration rumber of

the irsctvency professional aoting
| 85 liquidatoe

o | Address and e-mail of the
bk, 2 mglsherd with the
Bl

0 | Adkiress and e mal o De wsed Tor
corespondents with 1he liquidaior

[ 467, Alschhat Tower, Pakwan Cross Foan, 5.6 Highway,
Booakoay, Shmadatad, Guamt: 380015
dhvanyrmsinEETRiomT

[ o ".!'a;l.n:..“ll T-:'-r.'u-r e inal IInl.H: i Cree
Meprargpure, Alrmedabad, Gujaral- 3800744

. | lizgaddation kosasgigmai.con)

11 | Lest date for submession of ceinms | ;.LL.'I'..-.'I'.I.JI':-

Mo 15 hereby @reen That the Natioral Gompany Lae Trbunal Mumit Berah bas ondered
the commancemant of lquidation of the Kosas industries Private Limited an 10,06, 2026
{Crder recalved on 11,06, 20246),

Thiz stakehidiors of Kosas indestries Privats Limited o hereby called upon tosubimad their
clalms with proof on or before 11072026, to.tha liguidator at tha address mentionad
againstitem Mo, 140,

Thefinancial creditors shall schmit thair claims with proof by etectmonic maans onh. All other
creditars may submit the claims with the proof in person, by post o by electronic means.

Submission of false or mislaading proof of claims shall attract penalios

M, Prawincharan Pralalcharan Dwary

Liquidator of Kosas Industries Private Limied

Rep now IBE/IPA00EP-WO0331 A 200 F-200 85105837

AFA Madldity: 31 122056
Date! 15.08.2026,
Plisce; ahrmedaibad

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SUBMISSION OF RESOLUTION PLAN FOR

K-LIFESTYLE & INDUSTRIES LIMITED

{Unaler sub-regulation (1) of regulalion 364 of the Insolvency and Bankruptey Baard of india
{Iesalvency Resolution Process for Comporate Persons) Regulatiens, 2016)

i ~ RELEVANT PARTICULARS
1. | Name of the -:.nrp:-r:.ua debtor K-LIFESTYLE & INDUSTRIES LIBAITED
L alorg with PAN-& CIN/ LLP Mo, CIN Mumber: LPS9ODNISETPLOCOO03S
2. | Address of the registered office | Reglstered Office: 554, Dhanu Udyog IND,
Estate; Mperia, Sivasss UT Dedar Magar Havell
| (B - 306230
| URL of website HA
Detais of place where majontyof | S#vasea (Dadar & Negar Havel); Bhiiad (Gujarath;
frmed assets are located Bhirwand| [Maharashira);
Dombivll (Meharashiral; and
Baddl (Himachal Pradash)
" The Corporate Debtorn, a5 per Its Memorandum of
Associaton, Is engaged in the business of
mmEnufaciuning, processing. kniting. weaving,
spnning, bleaching. dyeing, mparting, exparting,
and trading in nosiery cleth, ready-made garments,
fextiles, carpets, hlanksts, nugs. fabrics, yams. snd
natural s well &5 synithetic fibres. inchading aottan,
Sk, WO, r8yon, palvester, and ather man-made
| fibees.
The l:||:|F-’F|rr"|'|h af the Lh:lprmle Detaoe have
prodisctsy services sald in remained suspended and no business activitles
| lest finarctal pear | e eadrld out dunng the st fmancial year
7. _r-.luninwm emploveas, -.-.-nuhrnen [ il
8,  Further detalls incisdeng &st Financial Satements: i,
gvailalie fimancial siatemernts List of Credifors: hbns: bblgoy incaims,
(with schedules) of Two years, lisls | caim-pocess/ L FMAS980NI9ET PLOCORINES
of greditors are available at URL:
S, Eligibility Tor prospecties resoluten
applicants undar section 25(21(h)
of 1he Cocle

L

&. | Instlled capacity of makn
proiucts/ sanvices

B. Quantily 2nd value of main

The Besoliutaon Appicant{s) st hEee 3 msinmaem
nal worth of INB 10 Crores a5 |.'IF.'!"I?'IF! latest
audited bakance shsal, Whnens ._=||.'I|:I||l:“:i"!~':'!|E. Ll
Resalulsan |"I|]|'§»=:I:F.|I'Ir-:5-'l ray Subemit & ket ¥Worth
Cartilcane ssieed |:'|!.' & Chanerad Accowentan and
Autherazaied witlh & vahd UDIN &5 proal of
canygiange wath this critarion
Proneichierd that, In the fhse alf Bn Asgal
Recanstruction Compary (ARG the Ass5e8 Lrdear
Managemend (ALN) shall b2 nal less than INR
100 Croves, as svidencad by The katest suditsd
limancial statements or ather reevant supporing
dotumems,
Thet Resolutan Apphcant must be efigibds under
Saction 284 af the Insotency and Bankieoisy
| B ___|Code, 2018
10 Lot date for receipt of expression | OLOT2026
Gl inkgsasl
11, Date of E@sue of grovisonal Tisl af
pregpesstine resalution applicanis
12, | Lasl date for submission ol
pbjeclicns 1o provisional Bl
13. | Date of issue of final st of
| prospestive re wlullun applicants
14, Date of ssue of iformation
marriarandum, evaluton malnix
and requiest for resalution plans
Lo prospiciive resolution
__ applicants o
15, Last date Tor submission of
_resoltion plans
16. | Process amail id to sukmit
___ Expression of interest |
17, | Detaiss of the Gorparate Debbar's | NA
refistration as MGME

11072030
15072036
| 26,07.2026

[EL07.2026

[ 02.09.2026

| i kst e mapil som

S -

Ajit Kusnar

BB/ IPA-CO 3/ | P-MOBDB2 /201 T-1 3/ 10548

S06, Tivird Floor, Dous Quanium, Secior 51, Gurugram - 122003
Resciution Professicnal for H-Lifestyle & Industries Limited
Pring: +91 124-4928772

Elpitie Shareholders are requested totake note of the revised dates and ansure that paymant of the Third and Final Call 15 mads
within the abova-mantionad revised penod. Except for the changes mentioned abave, all other terms and condstions of the Third
and Final Gall Notice and Advertisernent publishad on June 03, 2026 shall remain unchanged.

We regret any inconvenisnce caused due to this revision and appraciate your cocperation,

Mumbai- 400093,
Tel No.; +91 22-62638200, Fax Ne.: +91-22-62638299. Website: www bigshareondine.com
E-mail 10; nghtsissuedobigsharednline.com; investoriesbigshareoniine.com

All the correspondence in this regard may be addressed to;

al [ Bigshare Services Private Limited
Contact Person: Mr, Prabhakar

Office No 56-2, 6" Floor, Pinnacle Business Park, Mext fo Ahura Centre, Mahakali Caves Road, Andheri {East)
| SEBI Registration No: INRODOO0 365

Place: New Delhi
Date: June 16, 2026

TUESDAY, JUNE 16, 2026

CL EDUCATE LIMITED

< CL
t‘ edve ClN: L7T4893DL1996PLC425162

Registered Office; A-45, First Floor, Mohan Co-operative Industrial Estate, New Delhi —
Tel: #31 (11} 4128 1100, Fax: +91 (11) 4128 1101
E-mail: compliance@cleducate.com, Website: www.cleducate.com

110044, India

NOTICE is heraby given that pursuant to te provisions of Sections 108, 110 and other applicable pravisions, ifany, of the Companies Act,
2013, as amended {"Act”), read with applicable rules framed thersunder including Rules 20 and 22 of the Companies (Management and
Administration} Bules, 2014, as amended, General Circudar Mo. 0372025 dated September 22, 2025 read along with other connected
circulars issued by the Ministry of Corporate Affairs from time fo time in this regard ("MGA Circulars™). Regulation 44 and other applicable
provisions, if any, of the Securities and Exchange Board of India (Listing Obligations and Disclosure Requiremeants) Regulations, 2015,
secretarial Standard on General Meelings, and other applicable lews, rules and regulations (including any statutory modification|s) orre-
enactment(s) lhereaf for he time being in farce), the Company has completed the dispatch of the Poslal Ballol Notice on Monday, June

15, 2026 ("Postal Ballot Notice"), by e-mail, fo all the members whose names appeared a5 members/ beneficial cwners in the |

Company's register of mambers! records of dapositorias ie,, National Securites Depasitory Limited and Central Depository Services |

(India) Limited (coliectively, the "Depositories”) as on Friday, June 12, 2026 (end of day) ["Cut-off Date”) and whose email addressas |

are registered with the Gompany o its Registrar and Shars Transfer Agent- KFin Technologies Limited {"Kfin") or the Depositories or their |

Depository Particpants {*DPs”), seeking their approval through Postal Ballat involving a-voting only {“remole e-veting’). to transact the
special business ibem menloned below

Item No. Type of Resolution Description

1 Spacial Resolution To shift registered office of the Company from the “Mational Capital Territary of
Delhi’ fo the "State of Maharashfra™ and consequential amendment in Clause Il of

the Memorandum of Associaton of the Company

The voting nghts of the meméers shall be reckoned with respectto the equaty shares of the Company held by them as on the cut-off cate |

being Friday, June 12, 2026 (end of day). Any parson whao is not a member as on the cut-off date should treat this notice for infarmation
pUTTsE only

in-accordance with the MOA Circulars, hard copy of the Postal Ballot Neofice, Postal Balled Forms and prepaid business reply envelopes
will ot be sant o the members. Communication of assant or dissant by the members would lake place through ramole e-voling system
onay

The Company has engaged KFin for providing remode e-voling facility 1o its members,

Remote e-voling pericd commences on Wednesday, June 17, 2026 at 2:00 &M, {I3T) and ends oo Thursday, July 16, 2026 at 5:00

PM. {IST) {bolh days inclusive). Any postal batiot received from the member beyond the said date and time will not be valid, and remaote e-

votmg shall not be allowed beyond the said date and ime. Once the vote on the resolubion 15 casd, the memaer shall not be allowed o
changeitsubsegquentiy.

Mr. Devesh Kumar Vasisht (IC51 Membership No. FE4BE | CP MNo. 13700} or failing him, Mr. Parveen Kumar (ICS1 Membership Mo,
F103157 CP Mo, 13411, Partners, Mis. DPY & Associates LLP. Praclicing Company Secretaries, Fandabad (FRM - LA02THRODSS00),
has been appointed a5 the Scrulinizer *Scrutinlzer") lo condusct the postal ballot in a fair and fransparent manner,

The Postal Ballol Motice can be downloaded from the Company's website www.cleducate.com, KFin's website
hitps-fevoting. kfintech.com or the wabsites of the stock exchanges viz., BSE Limited www bseindia.com ["BSE"} and National Siock
Exchange of India Limited www nseindia.com ("NSE")

The Company requests all its members 1o register) update their email addressas by following the Instructions givan balow. Post
registration of emad address by members who hold shares and have not ragistered thes email IDs as on the Cul-off Date, may request for
UszeriD and passwaord for remdte g-woling by sending email io eimward.ns @kfimiech.com through their registered emad I

Securities and Exchange Board of India has mandated thal any senice request fram members holding securities in physical mode shall
be entertained only upon regisiration of the PAN and KYG details in specified forms viz.. Form [3R-1 [regisiration of PAN, KYC details
{including emall address) or changes! updation] and Form [SK-2 (speciman signatura). The membars are ancouraged, in thair own
inferest, o provide their choloe of nommation In Form 5H-13 (registration of nomination)! Farm 15R-3 (opting out of namination). The said
Forms are available on the website of the Company a8l hitpa:/iwww.cleducate com/investor-zone, him|
hitps:iris kintech comvclientservices/iscisrioms . asps.

Members have the option to submst the aforesaid Forms either in person or online {e-signed Forms) along with requisite documents by
accessing thelink hitps. s kintech.com/dientsenscesiscisiforms.aspx. Physical forms can alzo be sentio KFin, throwgh post. at the
adidress staled hersinunder.

Members holding shares in dematerialized mode, who have not regiziered! updated their aforesaid details are requested to register/

updatle the same with thair respectve Dgs.

The e-woting Results along with the Scrufinizers Report will be communicated to WSE and BSE within 2 (twa) working days from the last

dale of remota e-vating |.e,, on or before Monday, July 20, 2026 {end of day). and will also be placed on the websiles of the Comparny
www cleducate. com and of KFin hitps-fevoling kfintech, com

For any queries | grievances, members may reach oul fo Mr. Mohd. Mohsin Uddin — Assistant Vice President, KFin af
mohsinmohd@kfintech com ! einward, ns@khintech.com or gl 040 - 67161563 or at Selenium, Tower- B, Plol 31 & 32, Financial District,

Manakramguda, Serfingampally, Rangareddi, Hyderabad, Telangana =500032 or to Ms. Rachna Shama - Company Secretary E.i

Compliance Officar of the Company at compliance@cieducate.com

For CL Educate Limited |
Sdi-

Rachna Sharma

ICSI Membership No.: A17780

Company Secretary & Compliance Officer

For Eco Holels and Resorts Limited
On Behalf of the Board ol Directors
ad/-

Vinod Kumar Tripathi

Executive Chalrman

DIN; DOT95632

Date: June 15, 2026
Mace: Mumbai

SENTHIL INFOTEK LIMITED

Corporate ldentification Number (CIN): L72200TG1997PLC026943

Registered Office: #157, Dhanalakshmi Society, Mahendra Hills, East Marredpally,
Sacundarabad 500 I}EE Telun_quna Im‘i’ta TEI M{: +91 q#Mﬂ?DEIEE

Recommendations of the cnmmluu ol Independent Elha:tm { lm:' ) of Senthil Infotek lemad [ Ta:nul Empanv"} on the Open
Oiter fas defined befow) made by Kolli Murali Krishna {“Acquirer 1") and Gogineni Srinivas {"Acquirer 2" and fogether with the
Acquirer 1 referred to as “Acquirers”™), to the puldic shareholders ol the Target Company, under Regulation 26(7) of Securities and
Exchange Board of India [Subsiantial Acguisition of Shares and Takeovers) Regulations, 2011 and subsequent amendments thereto
{“SEBI [SAST) Regulations”)

e N s P Bl D Ly 2 L et

1. | Dale Jume 15, 2026 (Monday)

A l Mame of the Target Company (TG} | Santhil Infotak Limited

3. | Details of the Offer pertaining The open offer (*Open Ofier” or “Offer’) by the Acquirers, pursuant o and i compliance with
to TC Regulation 311} and 4 and oiher applicable requlstions of the SEBI (SAST] Regulations, for

soquisition of up to 13,123,000 (thirteen kakh fhirteen thousand only) fuly paid-up equity sharas of
face vaiue of 710 {indian Rupees Ten oniy} each ["Equity Shares"), representing 26% (bwenty six
percent) of the voling share capital (es defined in he Lefter of Offer daled dune 08, 2026), of
Senthilinfotek Limited [(*Targel Company™}, from the public shareholders of the Target Company,
farcash siapriceof T & (Indisn Rupees Eighionly) per Equity Share [ Offer Price”)

The: public announcement deted Apnl 03, 2026 ("PA™), the detaied pubic statement dated April
15, 2026 ("DPS") published on April 16, 2026, the drafi seter of offer cated Aprd- 22, 2026
("DLOF") and the letter of offer dated June 08, 2026 (“LOF") have been issued by Syndinx Capital
Privaie Limiied, the manager iothe Qpen Offer, an behalf of the Acquirers

4, | Hame(s) of the acquirer(s) and the
Person Acting in Comcert |"PAC™)
wilh the ﬂ-nqulrer

5. "'Hamu nl the Manager o ma Ofter

Kol Murali Krishna {“Acquirer 1"); and
Gogineni Seinivas {“Acquirer 2"
Mo parsom |5 acting in conceart with the Acquiress lor the purpose of the Open Dffer,

Sinlinl Capital Private Limited

Fat Mo 501, 5th Floar, Krishnagvear's Euphariz, Jubbles Enclave Road, Jubilee Enclave, HITEC
City, Hydesabad-500081, Telangana, India. Tel. No.. +91 40 45046315/ +91 8333932080
E-mail 10 mbdsynfine.com, SERERegstration Mumber; INMOO00157192

Vasidily of Registration: Permanent, Contact Person: Thanmayi KailaHari Surya

Garada Ditiakavi; Sres Han Ankem; and Dittakavi Surekha
sarada Ditlakavi is the Chairperson of the Commities of Independent DEactors.

6. | Members of the Committee ol
Independent Direclors (Please
indicate ihe chairperson ol the
| Wmmh!aa swaratﬂﬂ

7. |IDE MembErs reialmn:hlp with
the TC (Director, Equily shares
pwned, any other contract /
relationship), if any

All the mambers of tha (D€ ane indapendant directors on the board of directors of the Target
Company.

None of the membars of the IDC hold any Equity Shares/ securlties of the Target Company or
have entered into any contract / refationship of any kind with the Tarpet Company, except as
directors on he board of dirgctors and a5 mamber(slichairperson of the board commitieas
purstiant tathereto,

&, | Trading In the Equity shares/ather
securities of the TC by IDC
Members

Mone of the members of the IDC have fraded in any of the Equity Shares’ securities of the
Target Campany during the;

ta) 12 month period precading the date of the PA; and

ih) penigd from Ehe dats of the PA and till the date of ths recommendation

Lo

Mone of the Members of the IDC has entered into any condracts / relatsonship of any knd with
the Acquirers.,

I0C Member's relationship with
the acguirer (Direcior, Equity
shares owned, any olher contract/
relationship), i anmy

10, | Trading In the Equity shares/other
securities of the acquirer by [DC
Members

Mot Applicable

11. | Recommendation on the Open
offer, as to whether the ofier is fair
and reasonable

Based on-& review of the refevant information {as sef out in the semmary of reasons for
recammendation Dalow), tha I0C is of the opinion that the Offer Price of 2 &- (indian Rupees
Eight only) per Eguity Share is deemed 1o be in compliance with the SEBI {SAST) Ragulztions
and 1o that extent tha Crler 5 fair and reasonable.

{2 | Summary ol reasons bor
recommendatian

The IDC has perused the PA, DPS, DLOF and LOF issusd by the Manager (o the (4fes, for on

benalf of the Aoquirers, in connection with the Dpen Offer.

The recammendation of the 100G sel outin the paragraph above 1 basad on tha Tollowing:

{a) The Offer Price of ¥ 8/- (Indian Rupees Eight only) is in accordance with Requlation 8(2) of
the SEBI {SAST) Regulations;

{b) The Offer Prica is highar than the negotiated price for acquisition of Equity Shares by the
Arguirers, e, 3 5.50/- (Indian Rupees Five and Fifty Paise only) per Eguity Share;

() The Equity Shares of the Target Company are infrequently traded on BSE, in tarms of
regutation 2(1) () of the SEBI {SAST) Reguiations; and

() The Dffer Price is higher than the fair value of the Bouity Share, 1.e., 748~ (Indian Rupeas
Seven and Forty-Eight Paise only) per Equity Shara,

This-is ar Open Oifer for acquisition of publicty hefd Equity Shases. The peblic shareholders

hawe an option to tander the Equity Shares held by tham ar rarmain publc sharehalders in the

Targat Company. The publc shareholders of the Target Company are advised toindependently

evaiuate the Open Offer and the market performance of the Targat Company's scnp and take an

Irmfgrmed dacisson about tendaring the Equity Shares held by them inthe Open Offer

13. | Disclosure of the Voting Patterm | The recommendations ware unanimously apgroved by the members of I0C

14, | Detzdls of Independent Adwizors, if any | None

15, | Any olher matter(s) o be highlighted | ni

Tar the best of our nowledge ard delied, after making proper enguery, the information contained in or accompanying this statement s, n 3 miatenad

raspact, freg and correct and nof misleading, whathar by omission of any infarmation or ofhersise, and includes all the information reguired to be
disclesad by the Target Camparyy under the SESL[SA5T] Baguiations.

For and on behalf of the Commitiee of Independent Directors

of Senthil Infolek Limited

Nippon Life India Asset Management Limited
(CIN - L65910MH1995PLC220793)

Registered Office: 30th Floor, One Lodha Place, Senapati Bapat Marg, Lower Parel,
Mumbai - 400013. Tel.: +91 22 6808 7000 * Fax:+91 22 6808 7097

Email: Investorrelation@nipponindiaim.com ¢ Website: https://mf.nipponindiaim.com

Emast: cirp hiifestyla@gmail.com S/~ Sd/-
L Ul Rge L SARADA DITTAKAV] Place : Mumbai Valde Varghese

Date: 15.06.2026 Place: Hyderahad Chairperson - Commitiee of Independent Directors .
Placi: Gaiugram Date: June 15, 2026 DIN: 05209781 Date :June 15,2026 Company Secretary

NOTICE OF 315 ANNUAL GENERAL MEETING AND E-VOTING INFORMATION

Notice is hereby given that the 31st Annual General Meeting ('AGM’) of the Members of
Nippon Life India Asset Management Limited (the ‘Company’) is scheduled to be held on
Wednesday, July 8,2026 at 12:30 P.M. (IST) through Video Conferencing ('VC') / Other Audio
Visual Means (‘'OAVM'’) to transact the business(es), as set out in the Notice of the AGM through
e-voting facility. The Company has sent the Notice of AGM along with Annual Report 2025-
26 on Monday, June 15, 2026 through electronic mode to Members whose email addresses
are registered with the Company / Depositories in accordance with circulars dated April 8,
2020, April 13, 2020, May 5, 2020 and subsequent circulars issued in this regard, the latest
being dated September 22, 2025, issued by the Ministry of Corporate Affairs and the SEBI
(Listing Obligations and Disclosure Requirements) Regulations, 2015 (“Listing Regulations”).

Further in terms of Regulation 36 of the Listing Regulations, a letter providing the web-link
for accessing the Notice of the AGM and the Annual Report for FY 2025-26 is being sent to
all those Members who have not registered their email IDs.

In compliance with the provisions of Section 108 of the Companies Act, 2013 (the “Act”) read
with Rule 20 of the Companies (Management and Administration) Rules, 2014, as amended,
from time to time and Regulation 44 of the Listing Requlations and the Secretarial Standards
on General Meetings (‘SS2’) issued by the Institute of Companies Secretaries of India, the
Members are provided with the facility to cast their votes on all resolutions set forth in the
Notice of the AGM using electronic voting system (e-voting) provided by National Securities
Depository Limited (‘'NSDL). The voting rights of Members shall be in proportion to the equity
shares held by them in the paid-up equity share capital of the Company as on Wednesday,
July 1, 2026 (‘cut-off date’).

The Company is providing remote e-voting facility to all its members to cast their votes on all
resolutions which are set out in the Notice of the AGM. Members who hold shares as on the
cut -off date, have the option to cast their votes on any of the resolutions using the remote
e-voting Facility or e-voting during the AGM. Detailed procedure for remote e-voting /
e-voting during the AGM is provided in the Notice of the AGM. The remote e-voting period
commences on Saturday, July 4, 2026 (9.00 A.M. IST) and ends on Tuesday, July 7, 2026
(5.00 P.M. IST). The remote e-voting module shall be disabled by the NSDL thereafter. The
Members who have cast their votes by remote e-voting on the resolutions prior to the AGM
may attend / participate in the AGM through VC / OAVM but shall not be entitled to cast their
votes on such resolutions again.

Any person holding shares in physical form and non-individual shareholders, who acquires
shares of the company and become a Member of the Company after sending of the Notice
and holding shares as of the cut-off date, may obtain the login ID and Password for casting his
/ her vote and for attending the AGM, by sending a request at evoting@nsdl.com. However,
if he/ she is already registered with NSDL for remote e-voting then he / she can use his /her
existing user ID and password for casting the vote.

Individual Shareholders holding securities in electronic mode and who acquires shares of the
Company and become a member of the Company after sending of the notice and holding
shares as of the cut-off date may follow steps mentioned in the Notice of the AGM.

The Board of Directors have appointed Mr. Mukesh Siroya, of M/s M. Siroya & Company,
Company Secretaries (Membership No. FCS 5682) as a Scrutinizer to scrutinize the voting
process in a fair and transparent manner.

For details relating to remote e-voting, please refer the Notice of the AGM. In case of any
queries relating to remote e-voting you may refer the Frequently Asked Questions (FAQs) for
Shareholders and e-voting user manual for Shareholders, available at the download section
of https://www.evoting.nsdl.com/ or call on.: 022 - 4886 7000 or send a request to
Ms. Prajakta Pawle, Deputy Manager — NSDL at evoting@nsdl.com or at 3rd Floor, Naman
Chamber, Plot C-32, G-Block, Bandra Kurla Complex, Bandra (East), Mumbai - 400 051.

Helpdesk for Individual Shareholders holding securities in demat mode for any technical
issues related to login through Depository i.e. NSDL and CDSL.

Login type Helpdesk details

Securities held with NSDL

Please contact NSDL helpdesk by sending a request at
evoting@nsdl.com or call at 022 - 4886 7000

Please contact CDSL helpdesk by sending a request at
helpdesk.evoting@cdslindia.com or contact at toll free no.
1800-21-09911

Securities held with CDSL

The Annual Report including the Notice of the 31st AGM of the Company is available on the
website of the Company at https://mf.nipponindiaim.com. The same can also be accessed
from the websites of the Stock Exchange(s) i.e. BSE Limited at www.bseindia.com and
National Stock Exchange of India Limited at www.nseindia.com and on the website of NSDL at
www.evoting.nsdl.com.

For Nippon Life India Asset Management Limited

epaper.financiaiexpress.mn‘. .
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OSBI-SGm

One Stop 5 For All I
SBI-SG GLOBAL SECURITIES SERVICES PVT. LTD.

B-Wing, Ground Floor, Jeevan Seva Annex (LIC) Building,
SVP Road, Santacruz (W), Mumbai — 400054, Maharashtra, India

TENDER NOTICE

Chief Financial Officer, SBI-SG Global Securities Services Pvt Ltd,
B Wing, Ground Floor, Jeevan Seva Annex (LIC) building, SVP
Road, Santacruz — W, Mumbai — 400054, Maharashtra, India invites
sealed bids from eligible bidders to meet the requirement of
APPOINTMENT OF INTERNAL AUDIT - FINANCIAL FUNCTION
from Q2 FY 2026-27 till FY 2028-29 as per requirement mentioned
in RFP number: RFP / SBISG GSS /26-27/009. The complete set of
bidding documents can be downloaded from our website
https://lwww.sbisgcsl.co.in/statutory/ “TENDER"” section.
Complete set of bidding documents may be submitted in sealed
envelopes on or before 24-06-2026 by 12:30 pm at our registered
office. Sd/-
(Amitav Kar)

Chief Financial Officer
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Maharashira State Electricity Transmission Co. L.

Rs.500/-+GST

MSETCL invites online bids (E-Tender) from reputed & registered Electrical contractors on Mahatransco
Website https://srmetender.mahatransco.in for the following Tender specification. Tender fees

Fn: s e . B, T, fH-ro0ote.
208 E-TENDER NOTICE
MAHATRANSCO

Sr.No. Particulars

Description

1 |Tender No. & RFx No. :-7000040322

Name of Tender

Tender No.: EE/EHV(0O&M)/DN/PNL/e-Tender-25/2026-2027
RFx e-tender for replacement of LA surge counters at 220kV
Apta & Wadkhal Substation under EHV (O&M) Division Panvel.
TenderamountRs. 7,44,865/-, EMD amount Rs. 7,449/-

2 |Online Downloading the RFx

15.06.2026, 18:00 Hrs. to 01.07.2026, 23:59 Hrs.

3 | Online Submission of the RFx

On or Before 01.07.2026 up to 23:59 Hrs.

4 |Online Opening of the
Techno Commercial RFx

02.07.2026 at 11:00 hrs. (if Possible)

on SRM E-Tenders (New) portal of MSETCL.

For further details visit our website :- https://srmetender.mahatransco.in
Contact Person :- The Dy. Executive Engineer, (O): Mobile No.9769894505.
Note : All eligible Supplier/ Contractors are mandated to get enrolled

SDi-
Executive Engineer,
E.H.V. (O&M) Dn. Panvel
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AR 31T faaTesRt Tdhd, 2098 FHAR ATl Tt
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FORM G FORM B . |
INVITATION FOR EXPRESSION OF INTEREST FOR SMFG SMFG INDIA CREDIT COMPANY LIMITED PUBLIC ANNOUNCEMENT I r II mlm l ' I m -Ir Il
SUBMISSION OF RESOLUTION PLAN FOR IndiaCredit Corporale Office: 10th F|00I’, Office No. 101 ,1 02 & 103, 2 North Avenue, (R 12 of the and Board of India
resssiieectan - \laker Maxity, Bandra Kurla Complex, Bandra (), Mumbai - 400051 (L Process) 2016)
M-LIFESTILE SINDUSTRIES LIMITED ty i o FOR THE ATTENTION OF THE STAKEHOLDERS OF ! it
(Under s?r-ve?ulatina(l)lufrreglrl’latinn 3f6Acof thelntsuprency a;:B;r:k:yptcyzB[;)fé;l of India POSSESSION NOTICE (Fot Immovable Propeﬂy) KOSAS INDUSTRIES PRIVATE LIMITED ea sa“ srae II" "“II v I
nsolvenc esolution Process Tor Corporate Persons) Regulations, -
i i i (Under Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002) '
SL. RELEVANT PARTICULARS : ; ; ) : y « Sl. No. PARTICULARS DETAILS . ..
A g . ) L ) 1. | Name of corporate debtor Kosas Industries Private Limited .

< | Nams of the coroorate debior NCLIFESTYLE & INDUSTRIES LIMITED Whereas the undersigned being the authorized officer of SMFG India Credit Co. Ltd. (“SMFG = NEW DELHI: Israel defence minister

. g P & INDIA CREDIT”), having its registered with Reserve Bank of India, having its registered office 5 Date of incorporation of 02192009 H ’

along with PAN & CIN/ LLP No. | CIN Number: L74999DN1987PLC000035 at Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, ’ o Katz said that the country wan

2. |Address of the regi d office gi Office: 58-A, Dhanu Udyog IND, . g o o e i ! corporate debtor . . .

Estate, Piperia, Silvassa UT Dadar Nagar Haveli 2henna| _MG?(M 1'\? %tnyd %m%matli Olﬂ'cg at 1|0m Féoor‘vjom((; Nl?/l' 10; 102 502)82112 Noéth 3. [Authority under which corporate | ROC- Mumbai withdraw from land seized in Lebanon
DN - 396230 venue, Maker Vaxity, bandra Kurla GComplex, Bandra , Mumbal — , unader debtor is incorporated /registered H H H

3. |URL of website NA Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest 4. | Comorate dentity No. / Limited | U71300MH2009PTC197548 as the interim d ea_l between th e United

4, Eetgils of place \Ilvheregnajority of :irl‘vassz(D“e;ldzr & Nr?gar Haveli); Bhilad (Gujarat); Act, 2002 (54 of 2002), and in exercise of powers conferred under Section 13 (12) read with tf;’{')’g:gzzgg?“on No. of States and Iran Is to be S|g n ed on
ixed assets are locate iwandi (Maharashtra); i i i H

Fone ((M aharashtra)); | gﬂi georf tgg Zsse%gllltlyr/] Lntlj ‘r)%s: (TEr?;ogzimexlgsR:Ie:’,l 322[2) ;\SSIBLflgEljlie Ym;ndY m;gfe Iv(ljlﬁ?)dc L?g 5. Adgress of tr?e f:reg;s'(t?red 01;09 g31;jAMBad§21deir,] Sho;;tNo.I 73,1st4|=(;%%rb P;albadevi Frid ay Is rael Katzs remarks were the
i (Hi f . ) and principal office (if an I i, . .. .
e Baddi timachal Pradesh) KAPADIA 3. RASHNA KAPADIA 4. TEHMASA YAZDI KAPADIA under loan account il caclmba, Tdhafastiia, fnda first official Israeli comments after the
" | products/serices Association, s engage i the busingss of 174301310869556 to repay the amount mentioned in the notice being of Rs. 6. | Date of losure of Insovency | 10.06.2026 announcement of the interim deal

manufacturing, processing, knitting, weaving, 1,75,16,872.16/- (Rupees One Crore Seventy Five Lakhs Sixteen Thousand Eight Resolution Process . :
spinning, bleaching, dyeing, importing, exporting, Hundred Seventy Two and Paise Sixteen Only) as on 10 October, 2025 within 60 days from 7. | Liquidation commencement date | 10.06.2026 (Order received on 11.06.2026) Katz said Israel P lans to stay
and trading in hosiery cloth, ready-made garments, the date of receipt of the said notice. of comporate debtor ; “indefinitelv” in lands it holds in
textiles, carpets, blankets, rugs, fabrics, yarns, and The borrower(s) having failed to repay the amount, notice is hereby given to the borrower(s) 8. g‘f"i‘e a{‘dr:e@ﬁ'ig;‘i TTb;nd Yégfﬁﬁ"B%’;?ﬁ?N%'S;”thﬁQ%”Sg i y .
natural as well as synthetc fbres, ncuding otton, | | and the public in general that undersigned has taken PHYSICAL POSSESSION of the ey el | (P4 1 /10987) Le_banon , as well as Syria and _the Gaza
fsilbrég.om rayon, polyester, and other man-made property described herein below in exercise of powers conferred on him under sub section 9. | Address and email of the 207, Akchhat Tower, Pakwan Cross Road, S.G. Highway, Stri p. Iran has tied the interim deal

6. | Quantity and value of main The operations of the Corporate Debtor have ggogfosrffr::sq ;t?l ngtth??Uﬁgil‘;VZI? Rule 8 of the Security Interest (Enforcement) Rules, gq(gf;m"' asiregstered with the: ;B‘svi;akd;vvb%m:ﬁr::%(;ujamt- 380015 over th e war to h altl ng | Srael ,attaCkS

duct: i Id i ined ded and no busi tiviti - dwaryprawin@gmail.com .
f;';’t flfrfai/ﬁr;elgis soam \rf;]: 'cn:,,i:;ﬁnd:}inzrlh: &stu ?.'nle.fjj}‘;;“;,'es The borrower in particular and the public in general are hereby cautioned not to deal with the 10. | Address and email to be used for | 98, Vardan Tower, Nr. Vinal House, Lakhudi Circle, on Hezbollah in Lebanon. Katz also

7. |Number of employees/ workmen | Nil property and any dealings with the property will be subject to the Charge of Fullerton India correspondence with the liquidator | Navrangpura, Ahmedabad, Gujarat- 380014 :

8. | Further details including last Financial Statements: NA Credit Company Limited for an amount of Rs. 1,75,16,872.16/- (Rupees One Crore 1 inet gt o e o i 'iﬂl“'(;’?a;g‘z—-g‘sas@m threatened . tha_t if I_ran attacks Israel
available financial statements | List of Creditors: https://ibbi.gov.in/claims/ Seventy Five Lakhs Sixteen Thousand Eight Hundred Seventy Two and Paise Sixteen . | BS] 05%e ToT SubmiSSon o' came - over lIsraeli strikes in Lebanon, Israel
(with schedules) of two years, lists | claim-process/L74999DN1987PLC000035 Only) as on 10 October, 2025 and interest thereon. Notice is hereby given that the National Company Law Tribunal Mumbai Bench has ordered - . . « »
of creditors are available at URL: The borrower’s attentio’n isinvited to . : : . the commencement of liquidation of the Kosas industries Private Limited on 10.06.2026 Wi " St“ ke I ran W|th g I‘eat fO rce.

= ; ; - n — provisions of sub-section (8) of section 13 of the Act, in . . . .

9 |ElBlbillty forbrospectiveiresoltion:| THe Resolijon AppIcant) must ve a minimuin respect of time available, to redeem the secured assets (Orderreceived on'L1.06.2026). Israel's fatright national securit
applicants under section 25(2)(h) | net worth of INR 10 Crores as per the latest P : u : The stakeholders of Kosas Industries Private Limited are hereby called upon to submit their .. g . y
of the Code: ;udltled balzncle She(eti Where Eppllcanle, we ) DESCRIPTION OF THE IMMOVABLE PROPERTY claims with proof on or before 11.07.2026, to the liquidator at the address mentioned [ ¢ MiNister [tamar Ben Gviron Monday

esolution Applicant(s) may submit a Net Wortl ALL THAT PROPERTY BEARING NONDH NO. 844- AADMEASURING 413 SQ. YARD I.E. 345.3217 againstitem No.10. .
Certifica'te issued by a Chartered Accountant and SQ. MTS., OF WARD NO. 12, OF VANKIBORDI, CITY OF SURAT, OWN BY, YAZDI MINOCHER The financial creditors shall submit their claims with proof by electronic means only. All other de nou nced th € d eal betWee n th € U n Ited
authelmlcatedmtfr‘fa Vé't'd UDIN&SDIA0F Of KAPADIA. EAST: CITY SURVEY NO. 2645 & 843, WEST : CITY SURVEY NO. 2644 & 2641, NORTH: creditors may submit the claims with the proof in person, by post or by electronic means. States and Iran to end the Middle East
compliance with this criterion. ROAD, SOUTH: CITY SURVEY NO. 845. Submission of false or misleading proof of claims shall attract penalties H : . : Fpr
Provided that, in th f an Asset g
Rg;nztrucﬁor:ncon::aar?;(oAR%r; thzeAssets Under Date: 13/06/2026 Sd/- Authorized Officer, Mr. Prawincharan Prafulcharan Dwary War’ in CI u d | ng In Lebano n, Insisti ng-|>
Management (AUM) shall be not less than INR Place: Surat SMFG INDIA CREDIT COMPANY LIMITED Liquidator of Kosas Industries Private Limited | - NS country was not bound by it.
100 Crores, as evidenced by the latest audited Reg no.: IBBI/IPA-002/IP-N00331/2017-2018/10937 " ' H
e e eaoas AFA Validity: 31.12.2026 WTru mp's atg reetm(';:ntt rfl_oes not bi ndt us...
documents. A e ! e are no ar (0] IS agreement.

The Resolution Applicant must be eligible under Place: Ahmedabad p y g
Section 29A of the Insolvency and Bankruptcy

Code, 2016

10. | Last date for receipt of expression |01.07.2026 - - ] H
Srdel Says Won't witharaw troops
11.| Date of issue of provisional list of | 11.07.2026

prospective resolution applicants

12.| Last date for submission of 16.07.2026 - - i

objections to provisional list y y
13.| Date of issue of final list of 26.07.2026 wor I Ion 0 ars as ar 0 eace aa . . . —— — —

prospective resolution applicants 3 11:5% % - A L] 5 s ” 5%
14. | Date of issue of information 31.07.2026 : y Wi P W

memorandum, evaluation matrix N EW D E L H | . Even as the = I i % — N

and request for resolution plans = |,ﬂ 47 ¥ 3 A y A%y

to prospective resolution WOI‘|d |eaderS Welcome the 4 I— - 3 - =

licants Ed Y

5. Loet date for subrmssion of 02.09.2026 peace deal between ' o

BSOS Washington andlehran, the
16. | Process email id to submit cirp.klifestyle@gmail.com .

Exprgssion of Interest . frozen Iran lan aSSGtS WOI’th
| ngtonas e | 12 billion dollars stand to be =] N

so-| a point of friction between , ! _
Ajit Kumar H oS 2 v N o
the two countries. However i .
IBBI/IPA-003/IP-NO0062/2017-18/10548 > .
305, Third Floor, Ocus Quantum, Sector 51, Gurugram - 122003 |ran's Mehr news agency 1hac Fis) J E R U S A L E M . Le_ba:non’ desplte a” the
Resolution Professional for K-Lifestyle & Industries Limited . ISraeI'S defence eX|St|ng pressures and

Ph no.: +91 124-4928772 hlghllghted a 14'p0|nt r ! mInISter Sald Monday thOSG that Wl” Come,"

Email: cirp.klifestyle@gmail.com
imsatnaegnalcon | MEMOrandum of that Israeli forces Katz said, adding that
Date: 15.06.2026 understanding which shows would remain in Netanyahu had
Place: Gurugram . . .
= that the US has agreed tc Lebanon, Syria andinformed  President
snn of “orwav's CIoOwn release the frozen assets eve Gaza indefinitely Donald Trump about
before the initiation of hours after the United this. Katz also warned

negotiations.

princess sentenced to four e cocument published,

States and Iran agreedran that if the Islamic
_ ' - to end the Middle Eastrepublic attacked Israel

- - by Mehr stipulates "the [ war, including in in response to its
vears i n"son “"' rane release of 24 billion dollars in === hesdazecs A 7 ' — “4  Lebanon. "Prime campaign in Lebanon,
NEW DELHI - The had pleaded not quilty T0Z€n lranian assets during/Vhite House, signifying that Iranian assets are used t®inister ~ Benjamin Israel would retaliate

- 'he had pleaded not guilty yne  go-day  negotiationthe agreement had beemake payments to othemMetanyahu and | arewith “full force". "We

son of Norway's crown to the most Serious oo that hegins after thereached. countries, it is a violation of pursuing a clear policy will not compromise on
princess has beenaccusations  against o oq4im of Providing Tehran's the agreement. Despite theinder which the IDF Israel's paramount
sentenced to four yearshim, including rape understanding is concludedperspective, Iranian Deputyongoing disagreement ovewill remain in the security interest and the
in prison after being ‘,’)Vh'le admitting  to Furthermore, the text, whichForeign Minister Kazem financial matters, the broadesecurity ~ zones in protection of  our
found guilty of rape. ?some lesser f&nces. - " W7 P 1 Gitially Gharibabadi was quoted bypact has received widespreatiebanon, Syria and citizens, and we will not
The Oslo district court He can_appeal agamStconfirmed, specifies thatTasnim news agency asacclaim, with the UK, Gaza for an unlimited withdraw from the
on Monday morning the verdict. "half of this amount must besaying that negotiations for aGermany lItaly, and France period of time, in order security zones,"” he said.

handed down the Hgiby attended court ; : - - ; tect the border"If Iran attacks Israel
: ’ ; made available to Iran befordinal deal will be held during among the earliest to responéP Pprotect the borde an attacks lIsrae
E%?éeu%?by%zdghgajgunsB%S\gﬂeo Iwﬁigrhom :]I;'as the start of the negotiations."™80 days, depending onwith readiness to lift and Israeli over the events in

Sverdrup Efiestad defence said was for However the US was quick Washington coming throughsanctions on Iran if theCommunities — from Lebanon, we will strike

. . : : e - there against jihadistit with full force and
. . ~_to turn the claim on its head,on its commitments, country takes cleaverifiable: 0
convicted Hgiby of health reasons, th,ewith an oficial telling Axios including ending hostilities, steps. ~elements,” Israel Katz clearly demonstrate the
said in a statement thatdisparity in our

assaulting his former report said. Prosecutors ) e |
that no frozen funds will belifting the blockade, and In contrast, Israel, WhlchOIid not make any capabiliies.”

girlfriend Nora had asked the court to . I . f has insisted it be all d
Haukland, the only sentence Hgiby to 'eleased — without Iranreleasing fIrozen assetshas insisted it be allowed gogoonce to the US- Israel's  famight —+
Iran deal. national security

victim to have been seven years and severf™plementing its Iranian media reports addedree ~ hand to  pursue

publicly named. He was months in prisonThe Commitments. _ that the deal also included aHezbollah ~as it occupies “wrpe grea will be minister Itamar Ben
ordered to  pay defence lawyers had The senior US dicial ceasefire in LebanonThe southern Lebanon and Nageared  of  local Gvir, on  Monday
Haukland and threeargued that he shouldStated, "This is a pay-for dispute over these funds iextended  its — military regigents, and all denounced the deal
other women be acquitted of the rapePerformance deal.” This not new lran's frozen assetsoperations into areas itserrorist infrastructure, between the United
compensation, The allegations and receive diplomatic friction follows an were earlier brought up byforces have not been in for§ &oth above and belowtates and Iran to end
Guardian reported. no more than 18 announcement by USthe US when Treasury quarter century did not ground -- including the the Middle East war

Haiby (29) faced 40 months for the dénces President Donaldirump on Secretary Scott Bessent saitmmediately comment. houses in the frontiine including in Lebanon,
chages, including four to which he had Saturdaywho confirmed that they may be used toUltimately, the deal hopes tovillages that served asinsisting his country
counts of rape andadmitted. The rape a peace deal with Iran hadinancially compensate bring peace to the regionterrorist outposts -- will was not bound by it.
assault, severalchages involve four been agreed upon and wouldVashington's Gulf allies for where a shaky ceasefire habe destroyed. "Holding "Trump's ~agreement
breaches of restrainingwomen between 2018see the critical marineany damage incurred duringoeen interrupted periodicallyterritory and maintaining does not bind us.\Ve
orders, as well as drugand 2024. In each casechokepoint, the ®ait of future hostilities byTehran. by tit-for-tat attacksThis has security —zones areare not party to this
and driving ofences. the women are allegedHormuz, reopening monthsThis prompted a sharpdirectly —and  severely among the IDF's greatesagreement. It does not
One chage of violating to have been sleepingafter the war broughtresponse last week fromimpacted the global ergy achievements... safeguard our securjty
a restraining order wasor heavily movement to a near haltlran's Foreign Ministehbbas and stock markets, sendingherefore we oppose anBen Gvir said on his
later overturned. Hgiby incapacitated. ~ White smoke rose from theAraghchi, who said that if commodity prices soaring. 1DF withdrawal from Telegram channel.
Pakistan to host signing ceremony of US-iran Ethiopia hus crash kills 28

deal in Switzerland, says PM Shehbaz oo 5

peace ueal in swizeriana, says CMNAL oo crniopiacn N
NEW DELHI : Prime Minister said that his government would brihé’;jnglu?ﬁednolﬂrt%”?

Shehbaz Sharif on Monday said th the fruits of global economic stability thiopia on Monday A@@U@EN?
Pakistan would host the signing resulting from the peace agreeme iling at least 28

ceremony of the peace agreemel between Iran and the Uniteda®s to o 5le and iniurin A F-R N

between the US and Iran in Switzerlanc every Pakistani. "I assure the peo;p%naﬁ others” JIoca?I

“This is not an agreement between tw that the government will bring the fruitsautho¥ities said. Road ‘ ‘

cognér_iels, but it is tg_elsuccess of peal ?f glot;]al economic stability resulting ccidents are common b 4

and dialogue — a diplomatic success rom this peace agreement to ever - o . S

Shehbaz said while briefing the | . "} Pakistani” he said. He said that th E”&'Op'a’ Af”cals minor |, or gevere December 2024, more
National Assembly about Pakistan’ has announced that the US and Iratevastating éécts of this war shook the>€¢O" m%st populousinjuries”, ~oficials —than 70 people were
efforts to bring an end to the conflicthave finalised a deal to end their 107entire world and its economy and alsBation. where roadssaid, without giving killed in the south
that threatened the global eggr day war which triggered a globalhad a huge impact on Pakismn@f€ often poorly exact figures. The after —a  vehicle
structure. Shehbaz termed the US-Iramegy crisis. The peace agreement ieconomy which is still ongoing, Maintained.The bus, survivors were carrying a wedding
deal a "historic milestone” for peacescheduled to be signed on June 19 Rakistan, which has engad as a key Which was travelling transported to medicalparty plunged into a
saying it ushered in a new dawn afteéBwitzerland, according to Pakistamediator in the US-Iran negotiationsl’'0m Dessie city in facilites ~and an river. It was the
three months and 16 days of sustaindttime Minister He said Pakistan wouldfacilitating contacts betweenAMhara to the capital investigation is under deadliest accident in
efforts that culminated in an immediatéoe “hosting the signing ceremony” ofWashington andTehran and hostingAddis ~ Ababa, way. The total number the country in a
and permanent end to military actionthis historic agreement on June 19 idiplomatic eforts aimed at ending the Plunged into a ravine of passengers has notjuarter of a centuryn
including in Lebanon. Geneva, and congratulated the people obnflict, also confirmed the deal. Heapproximately 100 been released. ImagesSeptember of the same

He said the leadership of botHPakistan, the international communityvhile appreciating the role of Pakistan'ietres deep (330shared by the &itial year a bus swervedi-
countries demonstrated patience arahd the members of the House. Field MarshalAsim Munir during the feet)”, local authorities regional ~ Facebook into a river in southern
prudence throughout the #dult The premier also said “today is a dapegotiation process said that the Fielirote on Facebook.account showed aWolaita, leaving at
negotiations, resulting in  aof pride not only for those living in Marshal played an active role to quelfwenty-eight people vehicle lying on a least 28 people dead
breakthrough that the entire world couldakistan but also for Pakistanis livinghe flames of this war and establishingrere killed and "many hillside, almost and 19 others
celebrate. US President Dondldump around the world”The Prime Minister peace. - others have sustainedentirely obliterated. In seriously injured.
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CENTRE FOR CULTURAL RESOURCES

AND TRAINING (CCRT)
Ministry of Culture, Government of India
Plot No. 15 A, Sector — 7, Dwarka, New Delhi — 110075
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AWARD OF SENIOR/JUNIOR FELLOWSHIPS TO OUTSTANDING
PERSONS IN THE FIELD OF CULTURE FOR THE BATCH YEAR 2026-27
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Email : cirp.klifestyle@gmail.com
cmagjitjiha@gmail.com

diflU : Qu.0g.20¢
220 : JAIAIH

www.indiaculture.nic.in & www.ccrti

Offline applications are invited by CCRT, Ministry of Culture, Govt. of India for the award of]
Junior and Senior Fellowship for undertaking research oriented projects in the field of|
Performing, Literary, Visual/Plastic Arts and New Areas related to Culture.

Applications are invited for the year 2026-27 with effect from dated 15* June,2026. There
are 200 Junior & 200 Senior Fellowships for this year. Details of the schemes, instructions
for applicants, eligibility conditions/criteria and Application Module are available on the

following websites of the Ministry of Culture, Government of India and CCRT.

v.in

ONLY OFFLINE APPLICATIONS WILL BE ACCEPTED

The last date for submitting the completely filled application form by post or by
hand etc. to the above mentioned address of CCRT, New Delhi is 31 July,2026.

CBC 09127/11/0005/2627
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